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ADDITIONAL/SUPPLEMENTARYREPORT OF JOINT COMMITTEE IN 
COMPLIANCE TO THE NATIONAL GREEN TRIBUNAL’S ORDER 
DATED 05.01.2024 IN O.A. NO. 604/2023 HUSSAIN AHMAD VS 
STATE OF UP & ORS.  
================================================================ 
 
In addition to the previous joint report dated 01.03.2024 submitted by 
joint committee to Hon’ble National Green Tribunal, a 
supplementary/additional report regarding providing compensation to the 
deceased family and criminal proceedings against the 02 Brick Kilns is 
being submitted in compliance to the order dated 05.01.2024 of Hon’ble 
Tribunal. 
 
Order dated 05.01.2024 

Hon’ble Tribunal, after perusal of the said report directed the 
following:- 

 
“………….The said report reveals that in respect of respondent-Shri 

Ram Brick Field, The report of the committee does not indicate that 
any compensation has been paid to the family members of the 
deceased children.  

5. Learned Counsel appearing for the State seeks four weeks time to 
obtain instructions and file report in this regard. He has directed to 
obtain instructions in respect of the criminal prosecution of the said 
respondents and the material collected in that process.………..’’ 

 
Regarding providing of compensation to the families of the 
deceased Swati d/o Tulsidas and Priyanshu s/o Janeshwar and 
initiation of criminal proceedings against the respondent M/s Shri 
Ram Brick Field, Sadar, Muzaffarnagar 
 

 In the previous joint committee report dated 01.03.2024, it has 

been submitted that the family members of both deceased  have 

lodged F.I.R against the owner of brick kiln M/s Shri Ram Brick 
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Field (Copy of FIR is annexed as Annexure 1) However, both the 

families of the deceased Swati d/o Tulsidas and Priyanshu s/o 

Janeshwar have been provided compensation of Rs 1.0 Lakhs 

each by the responsible respondent Shri Ram Brick Field, the 

proof of which has been provided by the respondent in the form of 

bank transfer details which is annexed as Annexure 2.  

 Further, in continuation to the FIR against the respondent, 

CO Sadar, Muzaffarnagar has submitted report dated 03.03.2024 

to the City Magistrate, Muzaffarnagar stating that case has been 

already registered in the Hon’ble Special court, the next date of 

hearing is on 12.03.2024. Copy of FIR, Closer Report/ Final report 

provided by the Police department is annexed as Annexure 3. 

However, the family of the deceased has submitted affidavit 

26.07.2024 to SSP, Muzaffarnagar stating that the FIR was lodged 

by the family members of the deceased, however, after being 

informed in detail about the whole accident that occurred, now, 

they do not want to further proceed for any action against the 

respondent. Affidavit of the family members of the deceased is 

annexed as Annexure 4.  

 
Regarding providing of compensation to the families of the 
deceased Ahsan age 10 years S/o Arif  and Asad age 08 years, 
Faizal age 06 years both S/o Hussain resident of village Rasulpur 
Dabhedi and initiation of criminal proceedings against the 
respondent M/s Maa Bhagwati Brick Field, Vill. Alipur Aterna, Block 
Budhana, District Muzaffarnagar  

 

 Regarding providing of compensation, the responsible respondent 
M/s Maa Bhagwati Brick Field, Vill. Alipur Aterna, Block Budhana, 
District Muzaffarnagar has submitted in writing, letter dated 
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05.03.2024 to City Magistrate, Muzaffarnagar stating that the 
respondent is willing to provide compensation to the family 
members of all the 03 deceased children, for which respondent 
has requested for 15 days time. The copy of letter is annexed as 
Annexure 5. 

 In the previous joint committee report dated 01.03.2024, it has 

been submitted by SDM Budhana vide letter dated 27.02.2024 

(Annexure 6) that the family members of all 3 deceased have 

refused for postmortem and further any criminal proceedings 

against anyone. The statement of the family members of the 

deceased children were taken in writing during inspection by the 

Police which is annexed as Annexure 7.  

The above additional report is put up for perusal and necessary action 

please.  
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